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REPORT DATED 06-01-2023 OF THE TELANAGANA STATE
POLLUTION CONTROL BOARD (R4) IN OA NO 23 OF 2021 FILED
BEFORE HON'BLE NGT, SOUTH ZONE, CHENNAI FILED BY SRI
SAMA SOMA NARASAIAH & OTHERS Vs UNION OF INDIA &
OTHERS.

It is to submit that, Sri Sama Soma Narsaiah, R/o. Jargaon District &
others has filed an Original Application No. 23 of 2021 tefcre the Hon'ble
NGT, Chennai challenging the lack of EC conditions, violation of Mining
License by the Stone Crusher unit of the 9% Responcent, M/s. Sri
K.Thirumal Reddy, Building Stone & Road Metal Quarry located at
5y.No.1108, Ippagudem, Staticn Ghanpur (M), Jangaon Distr ct.

The Honble NGT vide Order dated 07.12.2022, directed th= TSPCB to
submit additional report with regard to the renewa! consant status of all
the units Stone crusher, hot mix, quarry and Ready Mix corcreta (RMC).

In this regard, the following is submitted:

1. M/s. K. Thirumal Reddy {4.0 Ha. Building Stone & Road Metal Quarry),
Sy.No. 1108, Ippagudem (V), Station Ghanpur (M), Jangaon District is
Building Stone & Road Metal Quarry in an extent of 4 Ha.

2. M/s. Shriya Constructions (Stene Crusher & Hot Mix Plant), Sy.No. 1106
& 1107, Ippagudem (V), Station Ghanpur (M}, Jangzon District and
engaged in Stone Crusher & Hot Mix Piant.

3. M/s. Shriya Constructions (Ready Mix Concrete Plant), Sy.No. 1108/A,
Ippagudam (V}, Station Ghanpur {M}, Jangaor District is engaged in
Ready Mix Ccncrete.

The details of permissions obtained are as follows:

1. M/s. K. Thirumal Reddy (4.0 Ha. Building Stone & Road Metal
Quarry):

The quarry management has obtained Extension of Environmental
Clearance (EC) from SEIAA, Ministry of Environment Forests & Climate
Change, Telangana state vide Order No. SEIAA/TS/CL/INGN-34/2022,
dated 31.10.2022 with a validity period of 30 years from cate of EC order
or life of mine whichever is earlier. The life of mine is 18 Years. Copy of the
EC order is herewith enclosed as ANNEXURE — 1.

The TSPCB issued Consent for Establisament (CFE) to the guarry vide
Order No. 583-WGL/TSPCB/Z0-HYD/CFEf2018-2653, dated 07.02.2018 for



c

mining of building stone & road metal - 1,15,388.6 m*/annum. The TSPCB
issued {atest Consent for Operation (CFQ) ta the quarry vide order 583-
WGL/TSPCB/ZO-HYD/CFO/2022-1745, dated 30.12.2022 valid up to
31.12.2027 for mining of building stone & road metal-1,15,388.6
m*/annum. Copy of the CrO order is herewith enclosed as
ANNEXURE-II.

2. M/s. Shriva Constructions (Stone Crusher & Hot Mix Plant):

The TSPCB issued Consent fcr Establishment (CFE) for Stone Crusher &
Hot Mix Plant vida Order No. 508-WGL/TSPCB/ZO-HYD/CFE/TS-
iPASS/2017-48 dated 28.04.2G17 for production of (1) Stone Chips — 500
TPD & (2) Hot Mix Aspnalt — 520 TPD. The TSPCB issued latest Consent for
Operation (CFO) to the Stone Crusher & Hot Mix Plart vide Order No.
220524201697, dated 24,12.2022 valid up to 31.10.2032 for production of
(1) Stone Chips — 500 TPD & (2) Hot Mix Asphalt — 500 TPD. A copy of
CFQO Order is enclosed as ANNEXURE-III

The TSPCB vide Order dated 21.11.202Z, levied Environmental
Compensation of Rs.1,33,750/- in compliance with the Hon'ble NGT Orders
dated 04.11.2021, for the period of violations. The industry has paid
Environmental Compensatior of Rs.1,93,750/- to the TSPCB on
05.12.2022.

3. M/s. Shriva Constructions (Ready Mix Concrete Plant):

As per GO Ms No. 2 & its amandments thereof, the SSI units other than
notified 66 polluting categories shall obtain Acknowledgment from the
TSPCB, whizh is one time permission, which sarves the Consent of the
Board {Annexure-1IV).

The above Ready Mix Concrete Plant falls uncer other than 66 notified
polluting category industry and has obtained Acknowledgment of the
Board, which would serve the ourpose of Consen: (Annexure-V).

The Board officials have inspected the above industries on 20.12.2022 and
all the units are complving the consent conditions issued by the Board.

The Board will regularly monitor these industries for compliance of consent
conditions issued by the Board and directions issued from: time to time.

Place: Warangal

Date: 06-01-2023 . Yol 1 )
O :* ™ { J AL €
VALUNAAAL

ENVIRONMENTAL ENGINEER
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State Level Environment Impact Assessment Auth 1A
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REGD.FOST WITH ACK.DUE

Order No. SEJAA/TS/OLAINGN-34/2022-

D33 122072,
Sub: .‘EETA.--‘.. 'S - 4.0 Ha, Building Stone & Raad Metal quarry of Sri K. Thirumsl
Heddy Survey No. 1109, [pp:}gudem Village, Station (;h:mpu:‘ Mansai.
Jangaen District — Extension of valid ity period of Environmenszl C

; FEarance -
fssnadl - Ree

Ref:

i Ill_'-..‘ Order No, 1/DEIAA-DEAC-T/2016-1, d1. 31.10.2017 issacd by CEIAA,

)

Your application  submilted cnline on  20.1G.2020

Y "Propasal  No.
SIA/TG/MIN/293206/20223 MODI EC -eceived on 28.10.2020,

d Enviromnenal Clearance for mining of Bui
» - k1 .~
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! they found chang
ction & life of mine

for exteasion of
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‘ | EC obtained h_‘ Proposed

140 (40 I
1,15392 | 4100323 |
—E1L04 '
529
B : Dj 21.0
EME cost estimare P 2Qlekhs  Rsd0 lerkehs

The propasal has been examined and processed in accorcance with ELA Notifization, 2006 and
ity amendiments (hereof. The State level Expert Appraisal Corumitice (SEAT) exemined the
request of the proponent in it meeting held o 11.11.2322. Based on the in“ormation famishec,
preseataion made by the consultant M/s. Team Labs & Consultants, Hyderabad: L. dt.
18102022 of he ADMG. fanggon furnishing year wise dispateh permits fer the period from
2013-18 0 2022-23 except during 2016-17; $.0. 2324&(E), dt. 16.06.202; of MoEF&CC, Gol.,
the Commitize considered the propesal and recommendad for extension of EC. The Stars
Level nvironment Impact Assessment Autherity (SEIAA), in ts meating heid on 26.11.2023
examinec the request of preponent and the recommendations of SEAC, and approved for
extension of EC. The SEJAA, Telangana hereby extends the vaidity period of
Environmental Clearance issued vide reference 1™ ciied for a period of 3G ysars from the dats
of EC order (OR) life of Mine whichever is earlier. It is reported that life of mine is 18 vears &
1.10,1333 m/znnum,

The proponent shall not exceed beyond the permitted mining capacity memrioned above and
shall vperate th mine with valid consent of TSPCB..
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Ne¢ change innining technology and scope of working shouid be made without prier approval
of the SEIAA. TS, Hydersbad further expansion or modifications in the mine shail be carried
our with prior approva. of the SEIAA. TS5, Hyderabad / MoE&F, Gol, New Zelhi. as
applicable

The proponent shall stbmit half-yearly compliance repons in respect of the ferms and
conditions stipulated in this order I hard and soit copies to the SE1AA: end CCF, Integrared
Regional Office of MeEZ&CC, Gol. Hyderabad on 1™ Junz and 1" Decernber of each calendar
Year.

.Dificials from TSPCR & the Integrated Eegional Otffice of MoEV&CC. Gol, Hyderabad who

would be moniioring the implementation of cuvironmental safeguards should be given full co-
operation, faciiities and documents/data by the project proponeats during their inspection. A
compiete set ot all the documents shall be submimed e the CCF. Integrazed Regional Office ic
MoEF&CC, Gol, Hyderzbad,

Vill. The project authorities should advertise at leasr in two lozal newspapers widely clrculated,

p14

>
25

one of which shall be 1o the vernacular languags of the locality concerned, within 7 days of the
issue of clearance letter informing that the project has been accorded ecvironmental clearance
and =z copy of the clearance letter is available with the SEIAA, Telangana.

. Data un ambient air gality shonld be repularly submitizd o the Ministry inciuding iis

Integrated Regional Offize located at Hyderabad and the Stars Pollution Control Board/ Central
Pollution Control Board dnce in six months

The proponent shall coreply with Flastic Waste Management Rules, 2016 & also comply with
MoEF & CC Notification No: G.S.R. 571 (E), daied: 12.08.2021 whick mundated banning of
usage of identified Single Use Plastic items with effect from 01.07.2022.

. The SEIAA, TS, Hydersbad may revoke or suspend the order, if implementation of any of the

above condinens is not satisfaczory. The SEIAA-TS, Hyderabad reserves the right ro
alter/modify the above conditions or stipulae any further condivon i the interest of
environment prorection.

Sd/- Saf- Sdr-

MEMBER SECRETARY MEMBER CHAIRMAN,

To

SELAA, T8 SEAA. TS, SEIAA, TS5,

Sri K. Thirumal Reddy,

(4.0 Ha, Building Stone & Re¢ad Metal quarry)
H. MNo. 1-9-1134, Shankar Nagar Hunter Road,
Hanarokonda - 506 001, Warangal Urban District
Ph.No. +91 3030404628

Maii: kthirnmalreddyquarrv@gail.com

Copy to:
i, Prof. Ch. Krishina Reddy, Chaimaan, SEAC, T=langana for kind informarien.
2. 'the Member Secretary, TSPCRB for kind information.
3. The EE, RO: Warangai, TSPCB for informatios:.

e

The iIRO, MoEF&CC, GOI, Hyderabad for kind information.
The Secretary, MoEF&CC, GOI, New Deihi for kind information.
The Director of Mines & Geology Dept., for kind informetion

HT.C.E.8.0.

JOINT CHIEF ENVIRONMENTAL ENGINEER
Ve
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—-— _ TELANGANA STATE POLLUTION CONTROL BOARD

e ZONAL OFFICE: HYDERAEAD ANNEXYRE -1
1y 14 HNo.6-3-1219, T4 2art, Block - C, Ward 91, Near Covrstry Club, E UR
-ty

Uma Nagar, licgumput HyJe*'tBac. the 040—b34\1?4ﬁ)1
Email: jeee-zhvd-tspeb@telangsna. gov.in

CONSENT & HW AUTHORIZATION ORDER — RED CATEG(

Consent Ordar No: 583-WGL/TSPCB/ZON/CFQ/2022- 0 - - Date: 32.12.2022

(Consent Order for Existing/New or altered discharge of scwagz anc/or trade e luents/outlet
under Section 25/26 of the Water (Prevention & Control of Pollution) Acy, 974 and
amendments thereof and Operation of the plant under section 21 of Air (Prevention & Control of
Polluzion) Act, 1981 and amendments thereof) and Autherization / Renewal of Authorization

under Rule 6 ol the Bazardous and other Wastes (Management and Transbeundary Movement)
Rules, 2015.

CONSENT i3 hercby granted under scction 25/2¢ of the Water (Prevention & Conirol of
Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollutisn) Act, 1981
(hereinafter referred to as ‘the Acts’) and Authorization under the provisions of HW (v & TM)
Rules (herein after referred to as ‘the Acts’ ‘the Rules’) the rules ané orders made thzreander 1o

M/s. Sri. K. Thirumal Reddy

(4.0 Ha. Building Stone & Road Metal Quarry),
Sy.Na. 1109, Ippagudem (V),

Station Ghanpur (M), Jangaon District

(Hereinafter referred 1o as 'the Applicant') authorizing to operate the industrigl plant. o discharge
the effluents from the outlets and the guantity of Emissions per hour from the chanmeys ag

detaiied below:

i) Outlets for discharge of effluents:

~ Oundet | Oulet Descriptian Max Daily 1 Point of I}isf)_asal
No. Discharge .
S P | Domeslic effluent | 08KLD | Septic ¢ tank follewzd by scuk pit

if) Emissions from chimmneys:

Chimnev Description of Chimney Quantity of Emissions Faissions
No. at peak flow  standards
1  Attached to DG set of capacity - 125 - SPM — 115

| KVA _ LM im®

iii) Ilazardous Waste Authorization: (Form — 2) [See Rule 6(2}]:

M/s. Sri. X. Thirumal Reddy (4.0 Ha. Building Stone & Road Melal Quarsy), Sy.No. 1109,
Ippugudem (V), Station Ghanpur (M), Jangaon District is hereby grauted an auhorization to
operate a Zac:lity for collection, reception, siorage, transport and disposal of the following wastes
with quantities as mentioned below:

' S.No. | Name of the | Stream Quantity |  Disposzl option
Bazardous waste
1 Waste Qil . 5.1 of Sch -1 ‘ 401 trs/Annum | Shall be sent to aulhorized

recyclers/reprocessors.

This order is subject to the provis sions of ‘tae Aets’ and ‘the Rules’ and orders made thereunder

and further subject to the terms and conditions incorporated in the schedale A, B enclosec Lo this
arder.
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This consent is valid for manulacture the following products along with quantities only

Prodauct Capacity
Mining of Buiiding Stone & Road Metal 115388.6 m /annum
(Over an extent of 4.0 Ha)

5. No.
i

|
—
|

This combined order of conseni & I{azardous Waste Authorization shall be valid for & period
ending with the 31.12.2027. .

L /_'/‘)
] t’_"‘v :

i -
i

JOINT CHIEF ENVIRONMENT\AI  ENGEYEER
nel: Schedules A, B =

To

/¢, Sri. K. Thiramal Reddy

(4.0 Ha. Building Sioue & Road Metal Quarry),
8y.No. 1109, Ippagudem (V),

Station Ghanpur (M), Jangaon District

FEmail Id: bhaevalaxmiassacigles200romail.enimn

Copy submitted to the Member Seerctary, TSFCB, Board Offtec, Iiyderabad for informat:on.
Copv to the Environmental Engincer, TSPCB, Regional Office, Warangal for information and
necessary action.
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SCHEDULE - &

The ayplicant shall inake npoligaiiopy throngh onlie for renewsal el Canaeny purdes G une

& Air Acts) and Authorizntion wnder WM Rules of desa 20 days betire e dae o
expicy of (his onler, slong wath preseribed foe under Witer and Asr Acts fo o bl
Lonsent & ITW Authorization of the Bourd. Theapplicaar vat. alss anpl ¥ e Aulg Renewal
¢f the CFQ untleast 30 days before the expiry of this erder a2 pur the procedgrs iy _1
Jm:luht\/ stipulined in Ilu. Puned Cirealar o618 12015 & 08022015 (avhiable i Do’
Website: hitpepeb eap pevn/Pages/Circulars.asa)

Concesding: the factnal data or submission of false infornution/ febreated Juta ueed fulvry
o comply with any of the concitions memivned i this arde- sy resull i owithdrawal of
s e and atteas action under the provisions o relivant o) lutice ol Acs,

The _i'ldu'ﬂz‘_\' may expiore lhe possibility of wpsing the splar spergy for teir anergy
TSUreIenis,

Any person aggrieved by wr order made by the State Boued upder Section 25, Seotivn 2o
Secfier 27 of Water Aci, 1974 or Section 21 o Air Act, 1931 sy wvithin thiny davs f:«- 3
the dste on which the orderiz commun.cared to him, prefer aqappeal a8 per Ry, @ such
antherity (hereirafier referred to asithe Appellate Authority) vonstitured under Section 25
of the Water (Prevention and entrol of Pollution) Acy, 197% and Section 31 ot the A
(Prevention and Contral of Pollution) Act, 1981

The Toard reservos its ight 1o :nc-ui.if:'f‘ahiive.t.‘vmiil'iuus”ur stipulare uny further condition®s

dnd to fuke action including revoke of this order in the imersst of proteciion of subis
health aod cavironment.

SCHEDULE - B

Spevial Condifions: -

l. The induﬁlr}' shiull lake steps 10 reduce water consenption 16 the extont posaible wrd
.l-l’z.‘.ulu'.ﬂlu'l ~hnl: npt prcesd the quantities mant mm:cl I*clc-v.n
LS Pm " Purpose N “Tatal Consumption
l [ W:t!‘t‘:!"‘s"":"ii‘li'tirzg uty hawl foade | ISeRIp _
| % | Cirotin helt development 1 ) siRLD
T Domestic _ oKy
IR | LT S IGSKLD
Y The industry should comply with the Narional dmbient aic q-m!ll" Al dy ae e AL
GO notiication dated. 18.11.2009 along the premises of ke factiny w4 prt'hmba.l selow:
SNo. [| Parameters | Standards in pgfo3; ]
( ! .mwu'memm{PMiﬁj | NSRS o
3 Particulate Matfer (PM2.5) | 69 ol
__ .3 L 802 I R S
4 NOx e, &0 _ i
MNuise Lovels: Day time (6 AM B 10 PM) - 7548 (&)
Night time {10 M 106 AM) - 70 dB (A
R, ‘The mm_i.ulry sliall not incresse the capacity beyord the pemiitied capacity rmnéiuu-.--.z i
this order, witliour phtuining CFE/CFO of the Buard. The industry shall not ausnodetire
Ay Syl prodiets or extu capucities without obtaining CFL/CEC of the Bomrd.
4 The industry:shail carny gt semi-mechanized soen eist mining tad shall coriyoul mining
of Yariidine grone & rend metal quarry inem area of 4.0 Ha, onhy:
5 Affer hreakbie theimineas] mto reguired] s by drithing ant biasing, v shall B direa]
naded it the tnaiics
6. The ndustry shiall adopt we diilling imethed o contrsl dusi erassiuns, Doty dewnzom

and afwcle mbe nitiutios system for bl'!ﬂllm. skall be vl 200 us 10 reduse vibrathor Ao
FOTRLIH
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7. Tugitive dust emissions [rom all the sources should be controlled regularly. The industry
shall provide water spraying arrangement on haul roads, loading and unloading and at
iransfer points for dust suppressions.

8 The industry shall take appropriate measures to cnsure that the ground level
concentrations shall comply with revised National Ambient Quality Norms notificd by
Molid&, Golondt.[6.0.1.2009,

9. The industry shall scrupulously comply with conditions stipulated by the DEIJAA,
(Distet level Envivonment Impact Assessment Authority) in the Environmental
Cicarance order dated 31.10.2017 and extension of EC order dit: 03.12.2022 by the
SEIAA {State level Environunent Impact Assessment Authority).

10. The industry shall implement the following measures to reduce the air pollution during
fransportation of the mineral.

e Road shall be gruded to mitigate the dust emissions.
Overfilling of tippers and consequeni spillage on the toads shall be avoided. The
trucks ghall be covered with tarpaulin.

»  Water shall be sprinkled at regular interval on the main on haul roads, loading and
unicading and at transler points and other service roads to suppress the dust.

.

i 1. The industry shali impiement the following measures to reduce the notse pollution.

» The proper and regelar maintenance of the vehicles and othier equipment.
Limiting timez exposuce of workcers to the sxcessive noise. Worker employed shall
be provided with protection equipment and ear muffs.
»  Speed of the trucks enlering or leaving the mine is to be limited to the moderate
speed of 25 KMPH to prevent undue noise from empty tricks.
12. The indusiry shall take mcasures to comply with the provisions laid down under Noise
poltution {Regutation and Ceontrol) Amendment Rules, 2010 dated 11.01.2010 issued by
IicE&F, Gol to control Lhe noise to the preseribed levels.

.

)

. The industry shall provide ear plugs / muifs for the werkers engaged in the operaiions of
HEMM, etc.

14. The industry shall construct garland drain and siltation ponds of appropriate sizc for the
worldng pit o arrest the Jow of silt and sediments. The water so collecied shall be
utilized for watering the mine area, roads, green belt development, etc., The drains shall
be regularly de-silted particularly atter monsoon and maintain properly.

'

. The industry shall collec: solid waste Le., overburden {top soil and rock waste) praperly.
The topscil shall be stocked properly with proper slope with adequate measures and
shiovid be used for planlaiion purpose.

—
!

.

14, The rock waste shail be dumped in the domp vard within the quarry leasc, Under ne
circumstances, the industry shall not dump the overburden soil catside the quarry lease
arca. The Board is constrained to revoke the CIFO issucd by the Board in casc overburden
soil is dumped ountside and also if complaints were received from the surroundings
without any further notice.

—t
-3

. The industry shall adopt the following measures Lo control erosion of dumps:

+ Retention/toe walls shall be provided at the foot of the dumps.
= Worlked ot slepes are to be stabilized by planting appropriate shrub / grass specics
an the slopes.
- No change n mining technology and scope ol working should be made without prior
approval fram the Board. No further expansion or modification in the mine shzall be
carmed out without prior approval from the Board.

[o.s]

19. The industry shall take measures for refilling of the mine with ash, overburden waste and
the mine shall be brought to the original condition.

20. The industry shall stack the top soil properly with proper slope with adequate measures.

21. The industry shall develop greenbelt as per norins i1.c 33% of the total arca along the
boundary of the unit and also in the vacant places within the premises.



22. The inrdustry shall comply with a1l the directians issued by the Board from time o time,

23. Concealing the factual data or submission of false infovmation / fabricaced data and
failure to comply with any of the conditions mentionec in this order may result in
withdrawal of this order ard atiract action under the provisions of relevant pollution
control Acts.

24. The Board reserves its right to modify above conditicas or stipulate any Turthar
conditions in the interest of environment protection.

25. This Order is issued to the industry witaout prejudice to the action taken by the Task
Force of the Board. The conditions stipulated in this orde- are without any przjudice o
rigits and contentions of this Board in any Hen’ble court of Law.

SCHEDULE - C
(See Rule 6{2))
ISPECIAL CONDITIONS OF AUTHORISATION FOR QCCUPIER OR
OPERATAOR MANDLING HAZARDCITS WASTE]

i The industry shall give top priority for waste minimization and cleaner production
practices.

2. The industry shall not store hazardous waste for more than ! 80 days as per the Hazardous
& cther wastes (Management and Transboundary Movemeat) Rules, Z(G16 amnd its
amendment thercof. .

3. The industry shall store Used / Waste Cil and Used Lead Acid Batteries in a secured way

in their premises till its dispesal.

4. The industry shall not dispose Waste oils to the traders and the same shall be dispesed o
the authorized Reprocessors / Recyclers.

5. The industry shall dispose Used Lead Acid Batteries to the manufacturers 7 dealers an
buvback basis.

6. The industry shall take necessary practical steps for prevention of oil spillages and carry
over of oil from the premises.

The industry shall maintain good housekeeping & maintain proper recorés for Hazardous
Wastes stated in Authorization.

The irdustry shall dispose the e-waste to authorized recyciers / dismantlers ealy.

WG

The industry shall submit the condition wise complianze report of thz conditions
stipulated In Schedule B & C of this Order on half yeady basis to Board Offics,
ITyderabad and concemed Regianal Office. . T

: &
by &
,\_ K

% g

JOINT CHIEF ENVIRONMENTAL ENGINEER
To X p
M/s. Sri. K. Thirumal Reddy
(4.¢ Ha. Building Stone & Road Metal Quarry),
Sy.Ne, 1169, Ippagudem (V),
Statien Ghappur (M), Jangaon District.
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R u. AN NEXURE -T77

CONSENT & HWA ORDER (RENEWAL)

697 Gt 24.12.2022

New or aitered discharge of sewage and/or ‘rade sffiusntsiotiat
Water (Prevestion & Control of Politfion) Act 1874 and
1 of th2 plant under section 21/22 of Air (Prevention & CGaniro! of

31 and amendments thersof snd Authorization / Renswal of Authorzation
" Rulg § of the Hazardous Wastes (Management, Handling & Transkzurdary. Movemsmt)

25 2016 & Amendments thereof,

ion 2526 of tha Water (Prevenion & Gentro! of
A (Prevention & Contiol of Poilution) Act 1981 2nd
: ‘zr lhe provisions of HW (MK & TM) Rules. 2015
- @ Acts Tihe Rules!) and amendments thereof and the rides and
] undsr Mis. Shriya Constructions is located at Sy.No. 11068 & 1197,
ppagudem (V), Station Ghanpur (M), Jangaen District (hereinafter referred to as “the
: finclustry’) and the industry is authorized o op=rate the industr al plant to dischizrge
the Effluenis from the oullets and the guartity of Emissions per hour from the chimnavs. by
operating pallution centrol equipment. as detailed below

ZSUAN Uy

1 Out Iets for discharge of Effluents:

Outlet © Outlet Dascription  Max Dally Point of Disposal 1
Ha, Discharge
. v — IK;D__ 4 = e m— == = =
i Domestic 08 Sepiic tank followes by soak ot

ii} Emissions from chimneys:

Chimney Description of chimney ]
Mo, ) N Tere
Attached to DG set af capacity 2x25C KVA
it} HW Authorisation Ng 2205242013587 Dy 24.12.2022

HAZARDOUS WASTE AUTHORISATION
{FORM - Il}
[See Rule 6{2}]
Wi/s. Shriya Constructions Is located at Sy.No. 1108 & 1107, ippagudam (V), Staticn
Ghanpur (M), Jangaon District is hereby granted an authorization to oserate a facility for

colizction, reception, storage, freatmant. transport and disposal of Hazardous Wastes namely:

+  HAZARDOUS WASTES WITH RECYCLING OPTION:

8L Name of the ‘Stream | Guantity | Point of Disposal
No. Hazardous Waste i, _ i S
i WasteOd 81af  S0LPA  Shall be disposed to
Schadule -) Autherized Reprocessors !
B Recvyslers ) —
OtherWaste ~ ~ T o ¥
2. Stone Dust E 5C TPD Shall ne disposes to road
cantractors & brek
S __ manuvfacturirg units




This consent crdar s valid 1o produce of the isilowing preducts along with quantities
Sty

=3 Broduct Capacity
Ho.

SIONE ¢
{8 rarn, T2 20
2 Hat Mix Asphalt (Hot i

s nrd the ROBE &0

[Safeceigerely

L TIe TErms

This wrder of Congsent & Hazardous Waste Authorization is vaiid for 2 period upt
31.10.2632.

Sidi-
NMEMBER SECRETARY
To
Mis. Shriya Constructions,
Iy.Ne. 1106 & 1107, ippagudem {(V),
Station Shanpur (M}, Jangacen District,
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The applicant shall make appheations 1hro.agh online for renevsal of Consent (uncer Waier &
Alr Acts) and Authorization under HWM Rules 3t isast 120 days befars the date of expiry of
this order, along with prescribed fae under Water and Air Acts far chtzining Corsent & HW
Autherization of the Board The applicant can alsc aoply for Aute Rerewa! of the SFO
alieast 30 days befare the expiry of this order as per the procadure and =ligibility stipulated
in the Beard Circuiar dt 1$11.2015 & 08.12.2015 {avaiable n Soard's Website
Bitp #1502 cgg gov infPagss/Circulars. aspx.

This arder is issued i line with Board’s CFC order dt. 03.11.2017. Zzooesaling the factual
data or submission of false information; fabricated data and falure to comply witte any of the
conditions mentioned in this order may resu't in withdrawal of thie arder ard attract acticn
under the provisions of relevant pollution control Acts. The industry shall comply wrih ail
other conditions of CFD order dt. 03.11.2017. Concesiing s still app izable,

Any person aggrieved by an order made oy the Statz Board under Sectian 25 Section 2B,
Seclion 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty daws fram the
date on which the order is comreunicated to him, prefer an zppea z=s par Rules, t¢ such
autherity (hereinafter referred to as the Appellate Authority) constitutzd under Section 28 of
the Water {Prevention and Corérob of Pollution) Act, 1874 and S=action 31 of the Air
(Frevention and Contral of Pollutien) Act. 1281

The Board reserves its right to modify above conditions or stipulate aqy further condit-ans

anc 1o take action inciuding revoke of this order in the interest of pretection of public health
and environmant

SCHEDULE-B

The industry has paid consent fee of Rs 4.80.000/- for a period upto 37.1C 2032

The industry either paying annual fee o total fee for Consented parod shall pay the
baiance fee as per the revised ratss as applicable from tme to time.

Total Water Consumption shall nct exceed : 21.0 KLD

8. Purpose Quantity
No . w1

E Dust Supression ~ __IEDKLD

- __Green beit ' 50 K2

i - _ Demestic 1.2 XLD
“otal 210 KD

Tre industry shall not carryout any new activity without obtainng prior Consent for
Establishment (CFE) and Consent for Cperation {CFQ) of the Board.

The industry shall comply with the Nationral Ambient Air Quality Standards as oer
Environment (Pretection) Act 1986 (Rule 3(3B)).
The Suspended Particulate Matter measured betwean 3 -10 maters fram the stone crushing
unit shail not exceed 600 pg/m3

Stardards for othar parameters as menticned in the MNational Ambient Air Quality Standards
CPC8 Notification No.B-28016/20/40/PCI-, dated 18.11.2009

Noise Levels: Day time - (6 AM to 10 PM) - 75 dB (A)
Night time - (10 PM to 6 AM) - 70 4B (A

The smissions shall nat contain constizuents in excess of the prescrisec limits mentioned
below

Chimpey  Parametar Emission standards
No.

SPM =" 41 mgMNm2

g



(L% ]

o
ia

s

L4 !

74

2y

— |

e industy has pald Envirpnmentdl Comasnuslon lbe oF F‘c.d L3750 ony 5122043 3¢
par o oie MGT evoer aatss 04 31,2082 inabe Ok ne 23 of) 021 filed oy 81 Same Soma
suarasai=h and othsre bafore the Hom'blz Neli o ires T"iBli.I’.lt o« Southsir Jeng, Shenne

Tnz orushan shgll frovids: sacmanent Wl 4 Gys Leﬁ 15 &t =l tha dust ganarstiop
are e loating &_.;.-.: aling polme, cansfEr oaoirs snd intemal Eaus & opal aas

T'r-:_- wilts! shel| ow spraved molbe forn of s S :stii:-ﬂn‘ sguiwmen; ane moter, Mz
st ..,.armk'raz:; shal ’a» mstalled 812 hewh! of apcut 30 #bevering emire stons orualhie
=2, The arusnar shay provioe sulficisnt waldi seracs enk

L-,‘ .

The rigngrs and Vioraung scresns shsllbe coviersa ! enclisged wirlt ME sheeis alung witl
afoyisian of walar Spnnking.

The crusher shall prewide semil circtlar M3 asme shiesty e ths Lel conveysls o&mdou

AGATELUES Bnd dus!

Telescopis chutes snall be provided al prooue: Uoigading conveyor o prevent dust emission
c.s-.-nr'.g free falliod matarial fram height.

2 Grusher watn cagacily wato S0 TP sial oY
sty be foaaed nwitrusks direglly from e punie:

sunkars (o slorage of dusl Toe

The sruzher wilh capacity mer than 80 TPH 4l all srovite Jedisalst closed slorsce siwed

N I
witn S Shiesie for storags oraust with =ater sk 1y SRETENL Ernert

The ssndes camryiny 3:.-:;1';1' melaiz & cus: znoll o coviEen withh mpedin SHesss 1 Jres)
aloth 5a0 weltss wilh isd waier SEFEYING JVBIRN BE ¥R 1SSy e SUSNING Risd

Tha slens gisansr snowd rave & wind s g wzis of 3t lgest 26 R halght slongsics the
scupuary, The neghlief e siacked sgarsgates sod Jusi snipillow (558 Inan 20 1t

Thz crushars snal construc: maial rogds witin Nz premises

The plem arez wiclucing rosds and open stess =il e r2gulany cleansd and wettes. Tha

dusl sesurrtlatea ning crusting sres shall se culiesisd ano disgosed regularly

Fencaic 2l2anmg of water spray nozzles shall e canden eut to aveld choakng, & higr
asndand of houserasling should bz mainsings 2 the 2wWne orushar anlls, Aoy plier or
malerism ascumuatad n o around the otent ahowd be ctegned up reqularly, The sumac: of
lsiociiles o Gusied sagroaatss should 58 W3l astlcieniy \was by watsr suraying

oy

1 Rg mouswy - shz) cparsis AT P‘Jdutgull L ol Bouoan ciUTl=r ey

Samrgl e ust f s gas 2mlssinng generdted frun st
The Indusiry ‘sha)l reguisily eamryoul sprnging of water o\ 2w maeoal osding any o
wsnstel points (o contrel disit amissions perteining i not ik pant

et Mg s

. Thaz crushers shiall sl low metess to measurs walgl cangumipton for aust syponesaius
‘and greanhslh d2velopmant

Tha erusners shifll provice seBarals energy nelan oy agllubon coriiral devices

The aeize pollution enal bz conmellsd by pravicing asuustic enclasires e e = “ipm-‘a--
{erashers, soreens, eic) and EguiRl Taimensvs of he ordfhing. scréenng =no iseding
squipmEeni

The maustry shall net catse any @r fCiutwr | Gusi mussnge W ME surmundine

Srvintmes:

The nausiey saEl malen Be Tsllowing resords =ad the saos spolld e s gvailed = s

e Eoere Ciiviels duning tha nspediion

& Wally procuction dotaile:
BY Log Bauws for polltticn conitral sysianie.
c) Daity sehd weste canersted and gispesan

T.Tne ingusicy snall :ZEe NRcessary INessires 1 ooyl e gnussions

Mhe muusuy sngll whe sl orecaurmnary 2ne tofaty Oessdrst during protess spEratens

I'he nousty shall complywin al the diszcione Saued] by U Boardirom Sme 1o foe

Ed
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32

33.
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To

Consealing the factual data or sibmission ef false information / fabricated datz and fzilurs 10
comply with any of the conditions mentioned in this order may "esul; in withdrawal 5f t4is
order and attracl achion under the provisions of retevant pollution sanirel Asls

- The Board reserves ite right to madify above conditions or stipulate any further cenditions in

thz intarest of anvirenment protaction,

The applicant shall submit Envirenment statement in Form V 1o the Regional office befare

30th 3eptember of gvery year zs per Rule No 14 of E(P) Rules. 98¢ & amendments
thereof

The canditions stipulated in this o-Ger are without any prejudice ta rights and conientiona of
this Board in any Hon'lile court of _sw

SCHEDULE-C
[ see rule 5(2)]
[ CONDITIONS OF AUTHORISATION FOR OCCUPIER OR QPERATOR HANDLING
HAZARDOUS WASTES |

- The construction project should give top priority for waste minimizagon and cearer

produstion practices

The project should not store hazardous waste for more than 180 days zs per the Hazardous

and other Wastes (Managemem and Transboundary Movementy Rules, 2016 znd
amendments thereof.

The aroject should store Used / Waste Ol and Used Laad Acid Batteries in a secu-ed way in
their premises till its disposal,

The oroject should not dispose Waste ails to the traders and the same should be d'spos=ad
to the authorized Reprocassarst Racyclers

The project should dispose Used Lead Acid Batteries to the manufacturers / deslers on
buybazk basis.

The project should take necessary practcal steps for prevantion of il spiliages and
carryover of oil from the premises. :

The oroject should maintain good housskeeping & maintain proper wecords for Hazardous
Wastes stated in Authorisation.

The project should dispose the e-waste to authorized traders / recyclers / reprocessors only,

The project shouid submit the condition wise compliance report of the conditions stivulazed
in Schedule B & C of this Order on half yearly basis to Board Offce, Hyderabad and
cancermed Regional Office.

Bd/-
MEMBER SECRETARY

Mfs. Shriya Gonstructions,
Sy.No. 1106 & 1107, fppagudem (V),
Stafion Ghanpur (M), Jangaon District.

_JIT.C.F.B.OM
||.l' / J'{- I'
SENIDR tRON f g ER

(Unitd) < D 72—

i
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GOVERNMENT OF ANDHRA PRADESH ANNEXURE_‘_[\_/
ABSTRACT

Air (Prevention and Control of Polluzion) Act, 1981 — Amendment to Rule Air (Prevention and
Control of Pollution) Rules, 1982 — Notification — Issued.

ENVIRONMENT, SCIENCE & TECHNOLOGY (ENVIRONMENT) DEPARTMENT

GO Ms. No. 2, Dated: 23™ January, 1995
Rzad the “oilowing: -

GO Ms No. 36, EFES&T (ENV} Department, dated 23.08.1982,
GO Ms No. 51, EFES&T (ENV} Department, dated 04.06.19&7.
GO Ms No. 27, EFES&T (ENV) Department, dated 19.04.19%4,
Member Secretary, APPCB, DO Lr. No.4411G/Emp.Com/9-1069, dated 28.11.1994.

swN e

ORDER:

In pursuance of Board Resolution 924 communicated in the DO letter 4" ~=ac above,
after careful examination of the proposal of A.P.Pollution Control Board, thz Government

approve the following notification: -

The following shall be published in the next axtraordinary issue of Andhra Pradesh
Gazette.

NOTIFICATION

In exercise of the powers conferred by Section 54 of the Air (Prevention and Centrol of
Pollution) Act, 1981 (14 of 1981), the State Government hereby makes the fallowing
amendments to GO Ms, No. 27, dated 19.04.1994 of Environmant, Scierce & Technology
Department, under Ai- (Prevention & Contrel of Polluticn) Rules, 1982, issuad with G0 Ms. No.
36, Envirorment, Sdence & Technology Department, dated 23.03.1982 as subsequently

amended.

AMENDMENT

In the said rules, in Rule 29-A, in Schedule-II, for the list of 116 polluting industries in
Smail Scale Sector, the following list of 60 poliuting industries in small scale sector shall be
substituted: -
SCHEDULE-IV
(SEE RULE 29 (A))

LIST OF POLLUTING INDUSTRIES IN SMALL SCALE SECTOR

3 Cement

2 Asbestos and Asbestos products

a3 Refractories & Ceramic products

g4 Calcium Carbide

G5 Mining projects aother than minerals

G6 Lime manufacture

c7 Dry coal processing / mineral processing industries like ore slatering /

benefication, pelletization, pulverization etc.,



08
09
10
11
12
13
14
15
16

17

18

19

20
21
22
23
24
25
27
28
29
30
31
32
33
34
35
36
37

38

39

Coke making, coal liquifizatiors and fuel gas making industries
Stone crushers

Fermentation and Distillery units

Basic Drugs and Pharrmaceuticals

Sugar

Fertilisers (Sme let units] & micro nutrients

Dye & Dye intermediates

Sulphuric Acid

Petrochemical intermediates (such as DMT, Caprolactum LAP etc.,)

Industrial explosives (including detonating fuse, safety fuse, nitrocellulose,
electric generator, gum powder etc.,)

Hydrocyanic acid and its derivates

Alkalies (such as Soda ash, precipitated calcium carbonate, potassium hydroxide
etc.

Paints, pigments and varnishes,

Resins

Photographic chemicals

Process involving chlorinated hydrocarbon

Pesticides, insecticides, fungicide and herbicides (technical & formulation)
Potassium Permanganate

Manufacturing cf lubricating oils

Grinding of Zirconium ox de

Pulp, Paper Boa-d and News Print

Tanneries

Synthetic Rubber

Butyl Rubber Tyres and Tubes

Retreading of all types of tyres

Iron and Steel Production

Extraction and recovery of Zinc / Copper / Aluminium and Lead
Metal Castings and Foundries

Ferro Alloys

Industries involving operations such as Pickling, degrensing, nitriding and
phosphating

Nickel and CadiLm Batteries



©

40 Storage bateries (integrated with manufacture of oxide. lead and lezd antimony
alloy.

41 Incineration plant for hazardous and non-hazardous wastes

42 Electroplating and Galvinizing

43 Welding Fluxes and ejectrodes.

44 Manufacturing of power driven pumps, compressors, refrigeration units, fire

fighting equipment etc., (excluding assembling units).

45 Industrial gases (Nitrogen, Oxygen, Carbondioxide, Hydrogen, Acetylere etc)

46 Glue and Gelatine

47 Chlorine, Fluorine, Bromine, Iodine and their compounds

48 Glass and Glassware

49 Textiles (excluding handlooms and power looms upto 50 hp)

50 Textiles, Dyeing and Printing.

51 Surgical cotton and sanitary napkins.

52 Milk products (Skimmed milk, pasteurized milk, condensad milk, rrik powder
and baby food).

53 Soap and Detergents {except cottage soap and detergent industries).

54 Vanaspathi, Hydrogenated and refined and solvent extracted oils.

55 Aguaculture project more than S hectares.

56 Slaughtering of animais, rendering of bones and processing

57 Proceszsing of fish and prawn

58 Fruits and Vegetables Processing.

59 Cashew Nut Industries.

60 Tobacco re drying

(BY ORDER AND IN THE MAME OF THE GOVERNOR OF ANDHRA PRACESH)

D. RAMAKRISHNAIAH
PRINCIPAL SECRETARY TO GOVERNMENT

To

The Member Secretary, A.P.Pollutior: Control Board, Hyderabad.

The Director of Printing & Stationery and Stores Purchase, Hyd.

He is requested to publish the above natification in the Extraordinary issue of A.P.Gazette and
supply 100 copies of the Gazette Notification soon after its publication.

Copy to:

The Principal Secretary to Govt., Industries & Commerce Department.

The Commissioner of Industries, A.P. Hyderabad. :

The Vice Chairman & Managing Director, State Finance Corporation, Hyderabad.

The Secretary to Govt., of India, Ministry of Environment and Forests, Paryavaran Bhavan, CGO
Complex, New Delhi.
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The Central Pollution Control Eoard, New Delhi, Perivesh Bhavan, Arjunnagar, New Delhi-110
032.

The General Administration (PEMB) Department.

The Law (L) Department.

The SF / SC 50 copies.

/! FORWARDED BY ORDER //

Sd/-
SECTION OFFICER



GOVERNMENT OF ANDHRA PRADESH
ABSTRACT

Air (Prevention and Control of Pollution) Act, 1981 — Amendmen: to Rule 29 of Air
(Prevention and Control of Pollution) Rules, 1982 — Notification — Issued.

ENVIRONMENT, FORESTS, SCIENCE & TECHNOLGGY (ENV) DEPARTMENT

GO Ms. No. 81, Dated: 22™ May, 1996
Read the following: -

1. GO Ms No. 36, EFES8™ (ENV) Department, dated 22,06.1982,

2. GO Ms No. 51, EFES&™ (ENV) Department, dated 04.06.1987,

3. GO Ms No. 27, EFES&T (ENV) Department, dated 15.04.1994,

4. GO Ms No. 2, EFES&T (ENV) Department, dated 23.01.1995.

5. Member Secretary, APPCB, DO Lr. No.44110/Emp.Com/93, dated _ .02.1996.
ORDER;:

In pursuance of Board Resciution No. 977 communicated in the DO letter fifth read
above, after careful examination of the proposal of the Andhra Pradesh Pollution Controi Board,

the Government hereby approve the following notification: -

2. The following notification will be published in an extraardinary issue of the Andhra
Pradesh Gazette.

NOTIFICATION

In exercise of the powers conferred by Section 54 of the Air (Pravertion and Control of
Follution) Act, 1981 (Act No. 14 of 1981), the Government of Andhra Pradash hereby mzkes the
following amendment to Air (Prevention & Control of Pollutior:) Rules, 1382, issued with GO Ms.
Mo. 36, Energy, Environment, Science & Technology Department, dated 23.03.1982 as
subsequently amended from time o time.

AMENDME

In the said rules, in Rule 29-4, in Schedule-1V, in the list of polluting industries in Small
Scale Sector after the entry “60 tobacco redrying” already nctifed the “ollowing shall be added
ramely: -

*61. Paraboiled Rice Mill.
62. Barium Carbcnate & Barium based products,
63. Oil redaimation units,

64. Cashew industries”.

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

Dr. C.5.RANGACHARI
PRINCIPAL SECRETARY TO GOVERNMENT

To

The Member Secretary,

Andhra Pradesh Pollution Control Board,
Maitrivanam, HUDA Complex,
S.R.Nagar, Hyderabad —~ 38.
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To

The Director of Printing & Stationery and Stores Purchase, Andhra Pradesh, Hyderabad.

He is requested to publish the above notification in the Extraordinary issue of A.P.Gazette and
supply 100 copies of the Gazette Notification soon after its publication.

Copy to:

The Principal Secretary to Govt., Industries & Commerce Department.

The Industries & Commerce Department.

The Commissioner of Industries, A.P., Hyderabad.

The Vice Chairman & Managing Directer, State Finance Corporation, A.P., Hyderabad.

The Secretary to Govt., of India, Ministry of Environment znd Forests, Paryavaran Bhavan, CGO
Complex, New Delhi.

The Central Pollution Control Board, New Delhi, Perivesh Bhavan, Arjunnagar, New Delhi—-32.
The General Administration (PEMB) Department, A.P., Hyderabac,

The Law (E) Department, A.P., Hyderabad.

The SF / SC 50 copies.

// FORWARDED BY ORDER //

Sd/-
SECTION OFFICER



a

Water (Prevention and Control of Pollution) Act, 1974 — Amencdment to Rule 32 of Water
{Pravention and Contro! of Pollution) Rules, 1976 — Notiftcation - Issued.

GOVERNMENT OF ANDHRA PRADESH
ABSTRACT

ENVIRONMENT, FORESTS, SCIENCE & TECHNOLOGY (ENV) DEPARTMENT

GO Ms, No. 85, Dated: 22™ September, 2001
Reac the following: -

et

GO Ms No. 1, EEFS&T (ENV) Department, dated 23.01.1995.

GO Ms No. 80, EFS&T (ENV) Department, dated 22.05.1996.

3. From the M.S5., APPCE, Hyd DO Lr.No.10/PCB/CFE/Board Meet/95-1475, dated
02.02.2000.

=

ORDER:

The Member Secretary, Andhra Pradesh Pollution Control Board in his letter 3 read
above, has stated that the "Chemical units” are causing poliution in tha form of Air, Water and
Solid Wasze etc., and they are not included in the list of 64 categories of SSI units which Fas
prescribed in the Water (Prevention & Control of Pollution) Rules, 1976 issuec in GO Ms,
No.559, HMARUD Dept., dated 04.12.1976 and requested the Government to include the
"Chemical Industry” in the said rules. After careful examination of the proposal oi the
A.P.Pollution Control Board, the Government hereby approve the proposal to include the

chemical industry in the list of industries already specified in the said rules.

2. Accordingly, the following Natification will be publishec in the Extraordinary issue of
the A.P.Gazette dated 22™ Septemter 2001.

NOTIFICATION

1In exerdcise of the powers conferred by Section 64 of the Water (Prevention and Control
of Poilution) Act, 1974 (Central Act No. 6 of 1974), the Government of Andhra Pradesh hereby
make the following amendment to the Water (Prevention and Control of Pollution) Rules, 1976
issued in GO Ms. No. 559, Housing, Municipal Administration and Urban BDevelopment
Department, dated the 4" December, 1976 as subsequently amended from time to time.

AMENDMENT

In the said rules, in rule 32-A, in Schedule-1V, in the list of polluting industries in Smail

Scale Sector, after the entry “64 cashew industries”, the following shall be added, namely: -

“65. Chemical Industries”,

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADZSH)

V.P.JAUHARI
PRINCIPAL SECRETARY TO GOVERNMENT

To
The Mermber Secretary, A.P.Pollution Control Board, Hyderabad.
The Director of Printing and Stationery and Stores Purchase, Hyderzbad.
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(He is requested to publish the Extraordinary issue of A.P.Gazette and supply 100 copies
of the Gazette Notification soor after its publication).

Copy to:

The Principal Secretary to Govt., Industries & Commerce Department, A.P, Hyderabad.

The Vice Chairman & Managing Director, State Finance Corporation, A.P., Hyderabad.

The Secretary to Govt., of India, Ministry of Environment and Forests, Paryavaran Bhavan, CGO
Complex, New Delhi.

The Central Pollution Control Board, New Delhi, Perivesh Bhiavan, Arjunnagar, New Delhi=32.
The General Administration {(PEMB) Department, A.P., Hyderabad.

The Law (E) Department, A.P., Hyderabad.

The SF / SC 50 copies.

// EGRWARDED BY ORDER //

Sd/-
SECTION OFFICER
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Water {Prevention and Control of Pollution) Act, 1974 — Amendments to Rule 32 of Water
(Prevention and Coritrol of Pollution) Rules, 1976 — Notification — Issued.

GOVERNMENT OF ANDHRA PRADESH
ABSTRACT

ENVIRONMENT TS, SCIENCE & TECHNOLOGY (ENV) DEPARTMEN

GO Ms. No. 23, Dated: 22.02.2007
Read the follewing: -

1. GO Ms Na. 85, Environment, Forests, Science & Technology (ENV) Department,
dated 22.09.2001.

2. GO Ms Nc. 8&, Environment, Forests, Science & Technology (ENV) Cepartment,
dated 22.09.2001.

3. From the Member Secretary, Andhra Pradesh Pollution Control Board, Letter
No.51/PCB/CFE/Plastics/06-710, dated 24.07.2006.

CRDER:

The Member Secretary, Andhra Pradesh Pollution Control Board in his letter 3 read
above, has stated that the “the plastic carry bags/container manufacturing units of virgin
plastics or recycled plastic or both and plastic recycling units” are causing poliution in the form
of Air, Water & Solid Waste etc. They are not included in the list of 65 categories of polluting

industries in the Small Scal2 Industries Sector which are identified by the Board till now.

The Member Secretary, Andhra Pradesh Pollution Control Board, has therefore requested
the Government to include the “the plastic carry bags/container manufacturing units of virgin
plastics or recycled plastic or both the plastic recycling units” as 66" category of polluting
industry in the Small Scale Industries Sector.

After careful sxamination of proposal of the Member Secretary, Andhra Pradesh
Poliution Control Board, the Government hereby approve the proposai ta include the “the plastic
carry bags/container manufacturing units of virgin plastics or recycled plastic or both the plastic
recyding units” in the list of industries as 66™ category of poiluting industries in the Small Scale

Industries Sector.

Accordingly, the following Notification will be published in the Extraordinary issue of the
Andhra Pradesh Gazette dated 26.02.2007.

NOTIFICATION

In exercise of the powers conferred by Section 64 of the Water (Prevention and Centrol
of Pallution) Act, 1974 (Central Act No. 6 of 1974), the Government of Andhra Pradesh hereby
make the following amendment to the Water (Prevention ard Control of Pollution) Rules, 1974
issued in GO Ms. No. 559, Housing, Municipal Adminisration and Urban Development
Department, dated the 4" December, 1976 as subsequently amended from time to time.

AMENDMENT

In the said rules, in rule 32-a, in Schedule-1V, in the list of zolluting industries in Small

Scale Sector, after the entry “65 chemical industries”, the following shall ke added, namely: -
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“66. The plastic carry bagsfcortainer manufacturing units of virgin plastics or recyded
plastic or both and plastic recycling uniis”.

(BY ORDER AND IN THE NAME OF THE GOVERNQOR OF ANDHRA PRADESH)

JANAKI R. KONDAPI
SPECIAL CHIEF SECRETARY TC GOVERNMENT

To

The Member Secretary, A,P.Pollution Control Beard, Hyderabad.

The Director of Printing and Stationery and Stores Purchase, Hyderabad.
(He is requested to publish the Extraordinary issue of A.P.Gazette and supply 100 copies
of the Gazette Notification soor after its publication).

Copy to:

The Principal Secretary to Govt., Industries & Commerce Department.

The Vice-Chairman and Managing Director, State Finance Corporation, Hyderabad.
The Secretary to Govt., of India, MOEF, New Delhi.

The Central Pollution Control Board, Arjuna Nagar, New Delhi.

The Law (B) Department.

[/ FORWARDED BY ORDER //

Sdf-
SECTION OFFICER ...
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TELANGANA STATE POLLUTION CONTROL BOARD

e S REGIONAL OFFICE, WARANGAL Ao iwe
_— ] , iy iyl
N H.No. 1-8-269, Balasamudram, Hanamkondaz, Warangal District — 306 Q01 o
RSy o ANNEXURE-V.
M. VENKAT NARSJ Phone No: 0870-2577269.
ENVIRONMENTAL ENGINEER ) e-mail: ee-wzlu-tspebiitelangana.gov in
Order No, 2500GN/D25/PCB/RO-WGL2021- Date: /4 (6202

ACKNOWLEDGEMENT
(Far SSI Units other than 66 Categarics only)

(S¢e Rule No. 32-A of the Water (Prevention and Control Pollution) Rules 1994 and Rule No
29-£ of the Air (Prevention and Control Pollution) Rules 1994.)

T'he Consent application submittzd by Mis. Shriva Constructions (Ready Mix Concrete
Plant) to establish and to operate their unit at Sv.No. 1108/A. [ppasudem (V), Stn.Ghanpur
(M). Jangagn District 10 produce Readv Mix Conerete Plant — 350 TPD is hereby
acknowledged as the unit is not covered under Schedule No. IV & II of above said Rules.
This acknowledgement is treated as consent of Telangana State Pollution Contral Board,
subject to the following conditions.

In case, of any expansion or change in manufacturing process, raw materials or
products, a {resh application shali be submitted.

2. All the rules notified by the Staie and Central Governments under Environmental laws
fromi time to time, which are applicable to this unit shail be complied with.
5. The industy shall comply with general standards nctified by the Ministry of

Environment znd Forest. Government of India vide extra ordinary Gazetted notitied
No. 174, Dated 19" May 1993 as amendad from time o tire.

4. The unit should not be established in residential area or close to sensitive arzas such as

Hospitals, Monuments, Schools, Zoological Parks, etc.,

The officials cf Telangana State Pollution Control Board may inspect the unit al any

time o verify the compliance status and may also stipulale such conditions as aze

deemed to be fit.

6. All the aggregates stacked in the premises shall not be more than 3 mts of height and
Handling of Cement, Sand, Fine aggregates shall be carrizd out by covered conveyor
system.

7. Barricading al_ arcund the periphery of the plot boundary of height minimum 20 feet
with tin sheets. same may extend above with netlon clothing whenever recuired.

8. Raw Matcrial such as fine aggregzates, coarse aggregates are o be wetted frequen:ly.

9. Storage silos shall be equipped with dust collection system such as bag filters.

t0.  Internal work area shall be concreted / asphalted.

1. Twe level tyre washing facility shall be provided at ent-y and exit points for transmit
mixture vehicles.

2. Collection tank for collection of waste water generated from machine washing. (ruck
washing elc shall be used for wetting of raw material so as (o conserve waser.

13. The industry shall develop 33% of the total area as thick green belt all along the
boundary of the unit.

14, The industry shall maintain at a distance from the Road Land Boundary:
National Highways - 50 mts, State Highways - 40 mts & MDR / Village Road - 20 mits.

Lh

Date: | ‘(,,, 06.2021 ENVIRONMENTAL ENGINEER
To Ti

Smt. Kunduru Shobharani, '

W/e. Kunduru Thirumal Reddy,

C/o. M/s. Shriya Constructions (Ready Mix Concrete Plant),

Sy.No. 1108/A, Ippagudem (V),

Stn.Ghanpur (M), Jangaon District

Copy Submitted to:

The Member Secretary, TSPCB, BO, Hyd for kind information.

The Joint Chief Environmental Engineer, TSPCB, ZO, Hyd for kiad infarmation.
The GM, DIC, Waranga! Rural District for kind information.
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